GOVERNMENT OF INDIA
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
(DEPARTMENT OF ADMINISTRATIVE REFORMS & PUBLIC GRIEVANCES)

RAJYA SABHA
UNSTARRED QUESTION NO. 2216
(TO BE ANSWERED ON 16.12.2021)

REPLY TO LETTERS OF MPs
2216 # SHRI SHAKTISINH GOHIL:
Will the PRIME MINISTER be pleased to state:

whether any guidelines have been issued to the departments of Government on giving
reply to the letters of Members of Parliaments and if so, the details thereof?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES
AND PENSIONS AND MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE
(DR. JITENDRA SINGH)

Central Secretariat Manual of Office Procedure (CSMOP 2019) inter-alia lays down the
broad guidelines to handle communications received from the Members of Parliament. Some of
the provisions in the CSMOP 2019 are; maintaining separate register for monitoring of disposal
of communications received from Member of Parliament, prompt response to letters received
from the Member of Parliament, acknowledgement of letter within 15 days followed by reply
within 15 day, in case delay in reply, an interim reply indicating a possible date by which a reply
can be given.
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